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LEGISLATIVE DEPARTMENT,.

Wp, the undersigned, Members of the Select
Committee to which the Bill further to amend
the Indian Tarff Act, 1894, was referred, have
considered the Bill, and have now the honour to
submit this our Report, with the Bill as amended
by us annexed thereto.

2. We have considered separately each proposal
contained in the Bill, and we now proceed to refer
to those in respect of which we have suggested
alterations in the Bill.

Clauses 4 and 5—We have, by a majority,
decided to omit these clauses, although not for
identical reasons. Some of us think that more
time should be given to the saccharine import
trzde to consider the probable effect of the reduc-
tion of the duty to Rs. 5 a pound. Others who
favour the exclusion of these two clauses desire
that the possibility of the prevention of smug-
gling by means of licences, customs seals, preven-
tive measures and punitive provisions should be
more fully considered. The minority, on the other
hand, including the official members of our Com-
mittee are of opinion that the introduction of ex-
cise administration methods for this purpose are
open to the gravest objection, and that no purpose
will be served by deferring the redaction in the
duty proposed by the Bill as introduced.

Clause 6.—We have =altered slightly the word-
ing of the first sub-clause to make it quite clear

The 22nd February, 1926.

that the test for oils coming within this rate is
that their ordivary use lies in the batching of
Jute and other fibres.

Clanse 8.—As under the proposal contained in
the Bill as introduced, Item 46-C relating to
cement would cover both Portland cement and
rpecial chemical cements of high value and as the
intention of the proposal was merely to subject
Portland cement to a specific duty, we have insert-
ed the word “ Portland”’ before ‘cement’. This
involves a merely consequential amendment in
clause 13 (now clause 11) of the Bill.

We rejected a suggestion that Item 46-D
should be deleted. -

3. Clauses 9 and 12.—We have also rejected
suggestions that textile machinery dealt with by
these clanses should be admitted free of duty, and
that bhand-looms only should be so admitted. We
also considered and rejected a proposal that daks,
referred to in clause 12 (now clause 10), should
be admitted free of duty.

4. The Bill was published in the Gazette of
India, dated the 6th February, 1926.

5. We think that the Bill has not been so
altered as to require re-publication, and we recom-
mend that it be passed as now amended.

C. A. INNES,

T. RANGACHARIAR.

GULAM BARL

W. 8. J. WILLSON.

K. RAMA AIYANGAR.
JAMNADAS M. MEHTA.

C. DURAISWAMI AIYANGAR.*
TOK KYL*

® Subject to minute of dissent.



MINUTES OF DISSENT.

T think that some rpecial treatment must be
accorded to hand-looms and their component parts.
Hand-looms weavers are at considerable disadvan-
tage on account of both foreign as well as Indian
Mill competition. Now that the Cotton Excire
duty bas been abolished, the diradvantage of the
band-looms has become all the more enhanced.
1 should like that hand-looms and their component
parts must be impoited Iree of duty. 1t is no
doubt to be remembered that some of those com-
ponent parts may be of use to the Mill factories.
Perbaps it may not be impossible to devise a method
by which a distinction can be drawn by customs
officers between those imported for the use of

Dated the 20tk February, 1926.

Mills and those imported for the use of hand-
looms. 1f any smuggling of parts is made by
the Millowncrs under the guise of * parts required
for hand-looms ”’, it does not much matter. 1 will
therefore recommend that band-looms and parts
thereof should be put under the category of
articles imported “free of duty ”. The loss of
revenue occasioned by this change in the Schedule
of Tariffs will be but a fleabite to the geperal
revenues, while the benefit derived by the hand-
loom weavers who are generally poverty-stricken
will be reckoned by them as a substantial
advantage.

C. DURAISWAMI AIYANGAR.

I regret I cannot agree with the majority of
the Select Committee in raising the duty on
printer’s ink from 2§ per cent. to 5 per cent.ad
ralorem. 1t is said that 2§ per cent. 18 & conces-
sion rate and the Printer’s Ink Industry suffers
from a direct disability due to this concession.
Mouch as I wish to remove this disability, 1 am
not prepared to support a measure which 1s practi-

Dated the 22nd February, 1926.
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cally a tax on knowledge. Only last year the-
duty on printing paper was raised very considera-
bly, and it is now proposed again to double the
duty on printer’s ink this year. There can be no
doubt that this proposal will adversely zffect tLe-
spread of knowledge in India and I therefore
strongly object to it.

TOK KYL
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[As aMEXDED BY Tue SELECT COMMITTER.]

[Words printed im itnlics jindicate the
amendments suggested by the Com-
mittee.)
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BILL

Further to amend the Indian Taﬂ;ﬂ:Act, 1894.

‘W HEREAS it is expedient further to amend the
Indian Tariff Act, 1594, for the purposes herein- vy of 1804
after appearing; It is hereby enacted as

follows :—

1. (I) This Act may be called the Indian

Short title snd Tarif  (Amendment) Act,
commencement. 1926.

(2) It shall come into force on such date as
the Governor General in Council may, by notifica-
tion in the Gazette of India, appoint.

2. In the Second Schedule to the Indian Tanff
Act, 1594, there shall be made VIII o 1894,
theA ué::g;‘im%chf the amendments specified in
dule, Act VIII of the Schedule to this Act.
1894,

THE SCHEDULE.

(See section 2.)

ANENDMERTS TO THE SECOND SCHEDULE TO THR
Ixp1ax Tarrer Acr, 1894,

1, After Item No. 104, the following Item
shall be inserted, namely :—

“10B | Stick or Seed Lac.”

2. In sub-bead (a) of Item No. 12, for the
figures and words ‘Sth, 6th, Sth, 9th or 10th
item ” the figures and words “3rd, 4th, 6th,
7th, or §th sub-head ”’ shall be substituted; and
for the words “the 1st or 8rd item *, the words
¢ that Item *’ shall be substituted.

3. In Item No. 15, after the word “hay-
tedders >’ the word “ hay-presses * shall be inserted.

4. For Item No. 4] the following Item shall
be substituted, namely :— '

“41 | MIFERAL Ori— )
(1) which has its flashing Ton R 1Q
int at or above two
Fundred degrees of Fahren-
beit’'s thermometer, and is
ordinnrily used for the batch-
ing of jute or other fibre; )
(2) which bas its flashing point| Imperial | One anma
at or above two bundred glﬂoun. and four
degrees of Fahrenbheit's ther-
mometer, and is such asis
not ordinarily used for any
other purpose than for
lubrication ;
(8) which hss its flashing | Ad
int at or lbor:l one | rvalorem.
undred end fifty degrees
of Fahrenheit’s v thermo-
meter, and is such as is not
ordivarily used except as
fuel or for some mnitary

or hygienic purpose.” .
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8. In Item No. 42—

(a) for sub-head (1) the following shall be
substituted, namely :—

“(1) Firearms, including gas| Each | Ra.15 or 30 per cenk
and air guns, gas and air ad valorem, which-
rifles and g°s nnd air ever is bigher."”
pistols, not otherwise spc-
cified (sce Nouw 86A and
141).

(Z) sub-heads (3) and (4) shall be omitted, and
sub-heads (5) to (10) shall be re-numbered as (3),
(4), (3), i6,, (7) and (8), respectively ; and

(¢) in sub-head (8) as so re-numbered, for the
words “ gas-guns and riles” the words “ gas
guns, gax rifles and gas pistols” shall be sub-
stituted.

6. After Item No 4GB the following Items
shall be inserted, nam:ly : —

“46C | Porrzaxp Cx-| Tou . .1 Re 9O,
MEST.
48D | PristER's IXE , Ad ealorem .| 6 per cent”

7. For Item No. 51B the following shall
be substituted, namely : — )

“The following textile machinery and apparstus by what-
ever power operated, namely :—Healds, cords
and heald knitting needles ; reeds aml shuttles; warp
and weft preparation machioery and looms; dobbies ;
Jacquarl machines; Jacquanl harness linen canls;
Jacquanl cards; ponching plates  for Jacquard
cards ; i mills; multiple box sleys; solid
border sleys; tape aleys; swivel sleys; tape looms;
wool carding wachines; wool spinning macbines;
bosiery machinery; coir mat shearing machines;
coir fbre willowing machives; beald knitting
machipes ; dobby cards ; lattices and laws for dobbies;
woodeu winders; silk Jooms; silk  throwi and
reelinz machines ; sizing machines ; doubling machines ;
oilk twisting machines ; cone winding machines; piano
card cutting machines ; harne«s buildin frames; card
lacing frames; drawing anil denting hooks; sewing
thread balls making maclines; cimbdli tnishing
machinery ; bank boilers ; cottun canling and spinning
machines; mail eyes, lingoes, comber boanls and
comber boanl frimes; take-up motions; temples and
pickers ; and printing machines ".

8. In Item No. 64, the word ““ink” shall be
omitted, and after the words “but excluding”
the words, figures and brackets “ink (see No. 46D)
and ”’ shall be inserted.

9. To Item No. T4 the following shall be
added, namely -—
“ not otharwise specified (sce No. 10B)".

10. After Item No. 86 the following Item
shall be inserted, namely :—

“86A [ OeNAMENTAL ARMS of an! dd wvalo-| 15 per
obsolete pattern possess- rem. cent.’’
ing only an antiquarian
value; masonic and
theatrical and fancy
dress swords, provided
they are virtually useless
for offensive or defensive
purposes; and daks in-
tended exclusively for
dowestic,  agricultural
and industrial purposes.

11. In Item No. 108, affer the word “ cement ”
the swords and brackets “ (other thun Portland
cement) *’ shall be inseréed.

12. In Item No. 126, for the words and figures
“entry Nov. 427, the words and figures “ entries

Nos. 42, 66A and 141 ”” shall be substituted.

13. To Item No. 141 the following shall be
added, namely :—

* Loy cannons, air guns and air pistols for the time
being excluded. in any L.:\rt of British India, fran the
operation of all the prchibitivns and directicns contaived in

the Indian Anng Act, 1879; and bows and arrows *,
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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

Report of the Belect Committee on the
 Bill further to amend the Indian Tarift
v Act, 1894.

(With Bill as amended.)
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